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IN THE INCOME TAX APPELLATE TRIBUNAL
PUNE BENCH “A”, PUNE
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BEFORE MS. SUSHMA CHOWLA, JM AND SHRI ANIL CHATURVEDI, AM

AT RT 3T'=I°IT~|' H / ITA No.319/PUN/2015
freRor 9§ / Assessment Year ; 2010-11

The Asst. Commissioner of Income Tax,
Satara Circle, Satara ... 3ydremeft/Appellant

Vs.

Shriram Jawahar Shetkari
Sahakari Sakhar Udyog,
Phaltan, Tal. Phaltan,

Dist. Satara — 415523 .... 9Tl / Respondent

PAN: AACAS5389M

3rdrenedt & 3R & / Appellant by . Shri Ajay Modi
geadft #T 31X & / Respondent by : Shri Kishore Phadke

geAarg & aig  / gyorT $r IRg /
Date of Hearing : 23.07.2018 Date of Pronouncement: 23.07.2018

e / ORDER

PER SUSHMA CHOWLA, JM:

The appeal filed by Revenue is against order of CIT(A)-4, Pune, dated
09.01.2015 relating to assessment year 2010-11 against order passed under

section 143(3) of the Income-tax Act, 1961 (in short ‘the Act’).

2. The CBDT vide Circular N0.3/2018, dated 11.07.2018 has revised the
monetary limits for filing of appeals by the Department before the Tribunal with

retrospective effect. The tax effect in dispute in the captioned appeal is stated
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to be below the monetary limit of ¥ 20.00 lakhs specified in the CBDT Circular

dated 11.07.2018 (supra).

3. In this background, the learned Departmental Representative for the
Revenue was required to state his position; he has not referred to any material
which would show that the captioned appeal is protected by any of the

exceptions provided in para 10 of the Circular (supra).

4. Without going into the merit of the issues raised in the captioned appeal,
this appeal is deemed to be withdrawn/not pressed as its filing is in
contravention of the CBDT Circular dated 11.07.2018 (supra). Before parting,
we clarify here that the Revenue shall be at liberty to approach the Tribunal for
re-institution of appeal, if the requisite material is brought to show that the
appeal is protected by the exceptions prescribed in para 10 of the Circular

(supra).

5. In conclusion, by applying the CBDT Circular dated 11.07.2018 (supra),

the captioned appeal of the Revenue is dismissed as withdrawn/not pressed.

6. In the result, the appeal of Revenue is dismissed.

Order pronounced in open Court on this 23" day of July, 2018.

Sd/- Sd/-
(ANIL CHATURVEDI) (SUSHMA CHOWLA)
d@r §gEg/ ACCOUNTANT MEMBER  =11f% ®¢+d/JUDICIAL MEMBER

gv‘r/ Pune; f&etie Dated : 23" July, 2018.
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ameer f yfafaf 3@Ra/Copy of the Order is forwarded to :

1 3dremedt / The Appellant;
2. 9adt / The Respondent;
3. 3R gFd(3die) / The CIT(A)-4, Pune;
4 The Pr.CIT/CIT-3, Pune;
5. e gfafafer, smaee ardeler sifersor, gor “T" / DR

‘A’, ITAT, Pune;
6. g w$er / Guard file.

AR/ BY ORDER,

FaTad 9fd //True Copy//

aRss st Ifia / Sr. Private Secretary
3MTRT I 3ifHIOT [ qoT / ITAT, Pune



